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IN THE central AOmNISTRaTIU£ TRIBUNAL

principal bench
NEU DELHI

OoA« No«910/91 Date of decision 5.l2ol996

Hon'ble SmtoLakshmi Suaininathan, flembar (3)
Hon'ble Sh,S.P,Bisyas, flambar (a)

1, Sh.Udai Singh
s/o Sh.Vaij Nath
R/o H.No, 7-B, Babarpur,
Tagore Gali ,Shahdara,
Dalhi.110032
and employed asJ-

Assistant Superintendent
(Refund Branch) N.R,
H aadquartars. Of f ic 9, Neu Delhi.

2, Amar Singh Dauhla
s/o Sh.Nonhar Singh
R/o 5 1 2/1 ,flahav/irpura,
Gurgaon(htaryana)
and amployad asS-

Assistant Superintandant
(Refund Branch)
N.R. Headquarters Office,
N aij Delhi.

3, Sh.Shiv Lai Soran

s/o Sh.Som Soran
r/o 5/12,Railway Quarter,Lodi Colony,
Nau Dalhi.
and employed asS-

Assistant Superintendent,
(Rafund Branch)
N.R.Headquarters Office, Neu Delhi,

,  , ... Applicants
(Nona for the applicants)

Us. ■

1. Union of India through tba Chairman,
Railway Board, Rail 8hawan,N/0elhi

2.; The Ganaral Manager,N.R. Baroda House,
Nau Delhi,

/„ o 4.U • ^ ^ V ••• Raspondants
^oons for tna respondants )

ORDER fORAL)

(Hon'ble Smt, Lakshmi Suaminathan, Member (:3)

None for the parties ev/en on the second call.

None had appeared even on the last date i.e. 30,9.96.

In the above circumstances, this 0,A. is dismissed

fo^d^fault and non prosecution.

(Smt.Lakshmi Suaminathan )
Member (a) Mamber (3)
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